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'A bstract oj the Proceedings oj the Council of the Governor General of Indill, 
assembled for the purpose 0/ making Laws and Regulations under tILe 
provil>'iWls of the Act of Parliament, ~4 & 25 Vic., cap. 67. 

The Council met at Simla on Wednesday, the 2nd October, 1867. 

PRESENT: 
His Excellency.the Viceroy and Governor General of India, presiding. 
His Excellency the Commander-hi-Chief, G.C.S.I., K.C.B. . 
The Hon'ble G. Noble Taylor. 
The Right Hon'ble W. N. Massey. 
The Hon'ble Major-General Sir H. M. Durand, C.B., R.C.S.I. 
The Hon'ble Sir George Yule, C.B., K.C.S.I. 

The Hon'ble John Strachey. 

FINANCIAL AND JUDICIAL CO?vIMISSIONERS' (OUDH) BILL. 
The Hon'ble MR. STRACHEY presented the Report of the Select Com-

mittee on the Bill to cnable appeals to be transfer·red from the Court of the 
Financial Commissioner of Oudh to the Court of the Judicial Commissior.cr 
of that Province, and for other purpoaes. 

The Hon'ble MR. STRACHEY having applied to His Excellency the Presi-
dent to suspcnd the Rules for tlle Conduc;~ of Business, 

The PRESIDENT declared thc Rulcs suspended. 

The Hon'ble MR. STRACHEY then moved that the Report be taken into 
consideration. He had already explained that the Dill bad three objccts,_· 
fir~t, to relieve the Financial Commissioner of Oudh from much of tl.c appcn-
ate business before him, which might wen be disposed of by the Ji.ldicial COlll-
missioner; secondly, to creato a kind of Chief Conrt, composed of the two 
Commissioners, for the disposal of civil and revenue cases of peculia.r diffi-
culty; and, thirdly, to cnable the J udieial Commi::;sioncr to obLlin the a<;si5t-
ancc of the Financial Commissioner in deciding pr,ints ari:>ing in important 
criminal cases. Provision was made for a rcferenc:e to the High Court af 
tte North Westcrn Provinces, in case of difference of opinion. Ouly two 
su:b::itantial cha.nges had been made Ly the C()lll!l1it~cc to which tLc Dill had 
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been referred. it had added to the cases in which ilie Judicial Commissioner 
might request the Financial Commissioner to sit with him, those which would 
come before the· former as a Court of Revision under Chapter XXIX of the 

';Co<;le of CriminalProcedure; and in the ,proviso to Section 9, ithad omitted 
."the words "Qrofimpl'isonment." The refe~ce to the High Court in crim1-
"nal caseswQuldth.en be obligatory onlywhentheditIerence of opinion between 

"the ,CommiSsioners involved the confirmation, commutation, or reversal of a 
"'sen,teribe of death or of transportation.· ' . - ' . ~ -

The Bill had been generally approved by the authorities to whom it had 
been submitted, and would, he felt assured, give greater confidence in the 
administration of justice in Oudh. 

The Motion was put and agreed to. 

The Hon'ble MR. STRACHEY then moved that the Bill be passed. 

The }.tfotion was put and agreed to. 

OUPH RENT BILL. 
The Hon'ble MR. STRACHEY presented the Report of the Select Committee 

on the Bill to consolidate and amend the law relating to the recovery of rent 
in Oudh, and said that, as some important alterati<?ns had been made i~ the 
Bill, it was desirable that it should be re-published in the Gazette along wi\t,h 
the Report now presented. 

The Council then adjourned. 

WHITLEY STOKES, 
A ssistant Secretary to the GO'oernment oj India, 

Home Department (Legislative). 
SIMLA; } 

'I'he 2nd October, 1867. 
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